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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Leglslatwe Assernbly on 1% December, 2020.

L. A. Bill No. 25 of 2020

A >BILL FURTHER TO AMEND THE ANDHRA PRADESH TAX
ON PROFESSIONS, TRADES, CALLINGS AND EMPLOYMENTS
ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy First Year
of the Republic of India as follows,- -

1. (1) This Act may be called the Andhra Pradeéh Tax on Professions, Trades,  shorttitic and

commencement.

Callings and Employments (Amendment) Act, 2020.
(2) Itshallbe deemed to have come into force with effect on and from 25.08.2020

2. In the Andhra Pradesh Tax on Professions, Trades, Callings and Employments  Amendment to

Act, 1987, in the First Schedule, in the table,- - ‘ s::l;;;lxﬁt

(i) For Sl Nos. 4,7,9,14,18,21, 25 and 31 and the corresponding entries, the ActNo. ?;;;f

following shall be substituted, namely,-

J-202 £
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canteens and curry points.

51 Description Tax Per Month (PM)
No » or Per Annum (PA) Rs.
4 Contractors scoring annual turnover as under:
(a) Below Rs. 10 lakhs : Nil .
(b) From Rs. 10 lakh to Rs.25 lakhs 2000 PA
(c) Above Rs.25 lakhs 2500 PA
7 Persons employed in the motion picture industry namely:-
Film Producers, Film Distributors, Film
Directors, Cinematograph Film Processors, Directors
of Photography, Music Directors, Choreographers,
Lyricists, Actors and Actresses, Story writers,
; Play-back singers, Recordists, Editors, Owners or
Lessees of outdoor film units, Assistant Music Directors,
Assistant director of Photography, Cameraman, Still 2500 PA
Photographers, Junior Artists, Production Managers, :
Assistant Directors, Assistant Cameraman, Assistant
Recordists, Assistant Editors, Musicians and Dancers
9 Owners or Lessees of factories as defined under the
Factories Act, 1948 with annual turnover as follows:
i) Below Rs. 10 Lakhs Nil
ii) From Rs.10 Lakhs to Rs.25 Lakhs 2000 PA
iii) Above Rs.25 Lakhs 2500 PA
14 Owners or Lessees of Hotels, Restaurants, Bars or
Lodging Houses having annual turnover as follows :
i) Below Rs.10 Lakhs Nil
i) From Rs.10 lakhs to 25 lakhs 2000 PA
iii Above Rs 25 lakhs ) 2500 PA
18 Co-operative Sccieties registered under the A.P. s
Co-operative Societies Act, 1964 and engaged in
‘any profession, trade or calling:
i) Village and Mandal level Nil
ii) District and State level societies 2500 PA
21 Each Partner of a firm drawing remuneration from the | 2500 PA
firm engaged in any Profession, trade or calling.
25 Video Cassette, DVD, CD Libraries. 2500 PA
31 Weigh Bridge Operators 2500 PA
: (ii) The entry at S1.N0.36 shall be omitted.
(iii) Aftér SI.No.39, the following new entry shall be inserted, namely,-
SL Description Tax per month (PM) or
No. Per Annum (PA) Rs.
39A All Restaurants, Takeaway food Points, 2500 PA
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Tax on Professions, Trades, Callings and Employments
Act, 1987 provides for levy and collection of tax on Professions, Trades, Callings and
Employments. The First Schedule aﬁpended to the Act épeciﬁes the rates of tax applicable
to different categories of tax payers. The last revision of Profession Tax rates was done
in2013. Since then, many changes have taken place in the economic scenario positively
impacting the incomes of different categories of Professionals warranting upward revision

of tax slabs in certain categories.

Besides, the COVID-19 lockdown implemented since 23 March, 2020 in the
State following the directions of Ministry of Home Affairs, Government of India, had
resulted in cessation of all the economic activities in the State seriously affecting the
revenues of the State including Profession Tax collections during the months of April,
May, June, July, August and September 2020. During the current year, Profession tax
collections up to September, 2020 were only Rs.83.54 Cr as against the collection of
Rs. 106.24 Cr up to September, 2019 in the previous year, registering a fall of (-)21 37%2
The fall in Profession Tax Collections impacted the grants to local authorities as specified

in section 35 of the Profession Tax Act.

Taking all the factors into con;s’ideration, Government have decided to rationalize
the rates of Profession Tax for certain categories of tax payers taking care that the
maximum tax payable by any person does not exceed the Constitdtional Ceiling of Rs.250v0/
- per annum. Giving effect to the deciéion, Government have issued a notification in
G.0.Ms.No.223, Revenue (CT-II) Department, Dated: 24.08.2020, in exercise of the
powers conferred under sub-section (1) of section 37 of the Profession tax Act. sub-
section (2) of section 37 mandates that the notification issued under sub-section (1) shall

‘ be replaced by a Bill introduced in the Legislative Assembly during the next session

following the date of issue of notification.

This Bill seeks to give statutory validity to the aforesaid notification as mandated
under section 37(2) of the Andhra Pradesh Tax on Professions, Trades, Callings and
Employments Act, 1987 and also to incorporate all the proposed amendments in the

enactment.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)
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FINANCIAL MEMORANDUM

The Andhra Pradesh Tax on Professions, 'T'radés, Callings and Employments
(Amendment) Bill, 2020 seeks to replace the Notification issued rationalizing the tax
slabs of certain categories of tax payers. The rationalization coupled with expanded tax

payef base yields additional revenue of about Rs. 160 Cr per annum.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY

The Andhra Pradesh Tax on Professions, Trades, Callings and Empioyments
(Amendment) Bill, 2020, after it is passed by the Legislature of the State, may be submitted

to the Governor for his assent under article 200 of the Constifution of India.

K.NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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